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ORIGINAL APPLICATION No. 815 of 1996.
DATE OF DECISION : 09-07-96.

N. Jagannadham .. Applicant.
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The Govt. of India, rep. by
its Chief Engineer, |-

Central Water Commission (KG Basin)
5-9-201/B Bl, Chirag Ali Lane,

Hyderabad. _ .. Respondent
‘Gounsel for the Applicant ': Mr. C.Ravindra Nath
".Counsel for the Respondents :.Mr. V.Rajeswara Rao,
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ORDER

Oral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Mr.C.Ravindra ©Nath, learned counsel

applicant and Mr. V.Rajeswara Rao, learned counsel

respondents.

2. The applicant in this QA is a Junior Engineer un

respondents organisation of CWC at Hyderabad. He is work]

from 31-01-92. By the impugned order

No.A-220]
Adm(CE)/1954-2014 dt. 05-06-96 (Annexure A-1) he was traj
to site 42A-GR Bridge and one Mr. K.J.Mohén Rao was post
him who is reported to have joined vie the applicant he
Hyderabad. This OA is filed assailing the above said
order.
3. The main reason for the applicant for challeng

transfer order is summarised as below:-
i
1) The applicantLﬁoing-his B.Tech., course fin

under the Distance Education programme of J.N.T.U Hyderadad.

has to write the examination starting from the month of Se
and his course will be over by February 1997.
at Hyderabad is necessary for studying for the examinat

also completing his course. 2) His child is studying

Kendriya Vidyalaya in the first standard only.
i

If the ch

completed one year, he can get automatic admission in K

Vidyalaya elsewhere. If the child is shifted in the mi
the year the child cannot get admitted in the Xendriya Vi
elsewhere where he is posted and that will affect him ba
His father is 73 years old and he is sick also.

a widower he has to look after him at this old age. His

5 owed]

asthma patient and her medical care at Hyderabad‘;wher
weather condition existh.

4.
will carry out his transfer after his B.Tech., Course is g

the month of February 1997. He will have no objection to
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out the transfer whereever he
1997.
5.

routine. transfer order once in four years. As the applic

completed four years in Hyderabad station, he ha

transferred in accErdance with rules. His reliever also

in the rural area,has joined and no vacancy is available
accomcdate the applicant at Hyderabad.

6. I have heard both the parties. - The submission

applicant is that he has to complete his B.Tech., courg
extends upto February 1997 and hence he should be retg

Hyderabad till then. The. applicant further submits that

carry out the transfer to any place after February 1997 a

B.Tech., course ig over. There appears to be reason

e nplaiin

request . in Hyderabad in view ocf the above submissiop
- Z

applicant had filed representation to the Chief Engin

7-06-96( Annexure-2). In that representation, he h

mentioned about his prosecuting B.Tech., studies 1in

Hyderabad. Probably without considering his reguest in

the Chief

his study, Enginer has rejected his applicat]

non speaking order. He alse submitted a representation

Chairman, CWC but it is stated by the learmed standing

that -representation addressed to the Chairman dt.

(Annexure-3) is still pending. -

7 In view of the above, I am of the opir

Chairman,CWC has to reconsider the issue of the transfe

applicant from Hyderabad and coensider his request for f

him at Hyderabad till February 1997. The repres

submitted to the Chairman in this connection should be ol

of by him by a speaking order taking into account the
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mentioned in this OA within a priod of two months f&om the date
of receipt of a copy of this order. Till suéh time the
representation is disposed of, the applicant shouldkcontinue to
take his own leave and if he applies for the leave it should be
granted in accordance with rules. i‘
8. In the result, the following direction is ggven:—
The Chairman, CWC should disposei of the representation

of the applicant dt. 26-06-96 taking due note of !the various
contentions made in this OA and also taking n#te of the
observations made by me as above and inform the appliéant through

a speaking order within a period of two months from Ehe Hate of

receipt of a copy of this order. Till such time the

reprééentation is disposed of, the applicant may apply for leave

and if he applies for the same, the same should be [grarnted in

accordance with rules.

9. ' The OA is ordered accordingly at the admission stage

itself. No costs.

(Registry should send a copy of the OA alongwikth the

judgement to the Chairman, CWC, Sewa Bhavan, R.K.[Puram,

New Delhi) M;
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Dated : The 09th July 1996. L fegy e il
(Dictated in the Open Court) 2 |
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i, The Chief Engineer, Central Water commission
5-9.201/R Bl, Govt, of India, Chirag Ali Lane
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